MAHARASHTRA STATE LEGAL SERVICES AUTHORITY, MUMBALI
105, High Court, (P.W.D.) Building, Fort, Mumbai - 400032

TENDER PAPERS FOR: -

Online e-tenders for the following work are invited by the Member Secretary,
Maharashtra State Legal Services Authority, Mumbai (the ‘MSLSA” for short) at 105,
High Court, (P.W.D.) Building, Fort, Mumbai 400032 (Phone no. 022-22691395), from
the Registered / Unregistered and Experienced Contractor in appropriate Class.

The name of work, estimated cost, earnest money, security deposit, duration of
contract etc. are as under.

NAME OF WORK, WORK PROFILE, COST OF TENDER, AND TENURE
ETC.:

To Provide / supply manpower for 6 (Six) posts of Clerk-cum-Typist and 2 (Two)
posts of Peon, for the work profile more specifically described in SECTION (1) i.e.
Detailed Tender Notice (the ‘DTN’ for short) with Terms and Conditions.

The work contract will be assigned for Two Years i.e. from 01.04.2025 to
31.03.2027.

Estimated Costs:

1. For the post of Clerk cum Typist —

Rs.48,24,528/- inclusive of GST and Labour Insurance Charges for the
period of two years.

(i.e. Rs.24,12,264/- per year inclusive of GST and Labour Insurance Charges)

2. For the post of Peon —

Rs. 12,30,260/- inclusive of GST and Labour Insurance Charges for the
period of two years.

(i.e Rs.6,15,130/- inclusive of GST and Labour Insurance Charges per year.)

Ref. No. MSLSA/Tender/2025/810
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MAHARASHTRA STATE LEGAL SERVICES AUTHORITY, MUMBAI
105, High Court, (P.W.D.) Building, Fort, Mumbai- 400 032

E- TENDER NOTICE

Ref. No. MSL.SA/Tender/2025/810: The Maharashtra State Legal Services
Authority, Mumbai (Tel no. 022-2269 1395 ) invites e-Tenders in the prescribed format

for "the post of Clerk cum Typist and Peon" on Outsourcing basis for the period of "Two
Years i.e. from 01.04.2025 to 31.03.2027" from the Registered/ Unregistered and
Experienced Contractors in appropriate class as per the specifications mentioned in the
e-tender document. The Detail Tender Notice with terms and conditions is available on

the below mentioned websites -

https://mahatenders.gov.in

https://bombayhighcourt.nic.in/index.php and https://legalservices.maharashtra.gov.in

The interested bidders may submit their tender offer from the website

https://mahatenders.gov.in from 18.03.2025 at 10:00 hrs to 25.03.2025 till 17:00 hrs.

In case of difficulty concerning online bid submission, for help contact 24x7 toll

free number 1800-3070-2232.

Sd/-
Member Secretary
Maharashtra State Legal Services Authority,
Mumbai.
Dated: 10.03.2025


https://mahatenders.gov.in/
https://bombayhighcourt.nic.in/index.php
https://legalservices.maharashtra.gov.in/
https://mahatenders.gov.in/
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DEFINITIONS:

1.

8.
9.

“Applicable Law” means the laws, enactments and any other instruments hav-
ing the force of law in India, as may be issued from time to time.

“MSLSA” means Maharashtra State Legal Services Authority, Mumbai.

“Bank” or “Banks” refers to all Nationalised and scheduled Indian Banks as
per the current list of Reserve Bank of India.

“Bidder/Contractor/Tenderer” connotes the same meaning and includes a
Company, a firm or Joint Venture or Consortium which participates in the ten-
der and submits its proposal.

“Contract” means an agreement entered into between the Authority and the
Bidder, as recorded in the Contract Form signed by the parties, including all
attachments and all documents incorporated by reference therein.

“Contract Price” means the price payable to the Successful Bidder under the
‘Letter of Award’ for the full and proper performance of its contractual obliga-
tions. The Contract Price shall be deemed as “Contract Value” appearing any-
where in the document.

“Court” means all Courts and Tribunals within the jurisdiction of the High
Court.

“High Court” means the High Court of Judicature at Bombay.

“in writing” means communicated in written form with proof of receipt.

10. “Kick Off Meeting” means a meeting convened by the MSLSA to discuss and

finalize the work execution plan and procedures with the successful Bidder.

11. “Letter of Award” means a signed letter by the Member Secretary, MSLSA

to award the work.

12.“Successful Bidder” means the Bidder, who, after the complete evaluation

process, gets the Letter of Award.

13.“Outsourced Contractual Staff (OCS)” means the manpower provided by

the bidder pursuant to the work order placed by MSLSA.



SECTION -1 : DETAILED TENDER NOTICE WITH TERMS AND
CONDITION (DTN).

Online e-tenders for the following works are invited by the Member
Secretary, MSLSA (Phone no. 022-2269 1395) from the Registered/Unregistered
and Experienced Contractors in appropriate Class.

The name of work, estimated cost, earnest money, security deposit,
duration of contract etc. are as under:

1. Name of Work, Qualification and Work profile:
1.1 Name of Work: Clerk-cum-Typist [ 6 (Six) Posts]

a) Qualification: 1) Must be a graduate of any recognized
University in any faculty.

i1) must have passed Government Commercial
Examination or Examination conducted by
Government Board or Government Certificate
in Computer Typing Basic Course (GCC-TBC)
or L.T.I. for a) English Typing with speed of
40 w.p.m. and b) Marathi Typing with speed of
30 w.p.m.

ii1) must possess Computer certificate about
proficiency in operation of word processors in
Windows and Linux in addition to M.S. Office,
M.S. Word, Wordstar-7 and Open Office Org.
obtained from any of the following Institutes:
a) Universities established under the
Maharashtra Universities  Act, 1994,
b)Goa/Maharashtra State Board of Technical
Education; ¢)NIC; d)DOEACC; e)APTECH;
f)NIIT; g)C-DAC; h)DATAPRO; 1)SSI;
j)BOSTON; k)CEDIT; 1)MS-CIT.

b) Work Profile:

1. To maintain inward and outward register.
ii. Up keeping of the accounts of postal stamps,

iii. To prepare attendance sheets, postage and various materials sent
by Indian Postal Department, courier.

iv. Writing and handling various registers.
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v. Obtaining and processing monthly, quarterly information, statistical
data and arranging to send the same to National Legal Services
Authority, High Court, Government etc., as per the directions of
Member Secretary, MSLSA.

vi. Any other work assigned by the officers of MSLSA

1.2 Name of Work: Peon [2 (Two) Posts]

a) Qualification: Must be a graduate of any recognized
University in any faculty.

b) Work Profile:

1. Cleaning the entire office (cleaning up garbage and dust)
including furniture and machinery.

ii. Binding papers, paper books, as well as packing parcels.

iii. To Deliver letters/parcels to different departments and
offices.

iv. Any other work assigned by superiors/officers of MSLSA.

Cost of Each Tender Form: Rs.5,400/-

Minimum estimated cost (approximate) of work put to tender for 2
years:

For the post of Clerk cum Typist: - Rs.48,24,528/- inclusive of GST
and Labour Insurance Charges for the period of two years.

(i.e. Rs.24,12,264/- inclusive of GST and Labour Insurance Charges
per year) For the post of Peon: - Rs.12,30,260/- inclusive of GST and
Labour Insurance Charges for the period of two years.

(i.e. Rs.6,15,130/- inclusive of GST and Labour Insurance Charges, per
year)

Earnest Money Deposit: - Rs. 90,000/-

Security Deposit: - 4 % of Tender amount.

Opening date of E-Tender: - 18.03.2025
Pre-Tender Conference Date: - 21.03.2025

Last day up to which online blank

tender forms will be issued: - 25.03.2025

Last date for submission of e-tenders: - 25.03.2025

10. Date and time of opening of the tender: - 26.03.2025



Technical bid (Envelope no. 1) will be opened online on 26.03.2025
at 14:30 hrs. at MSLSA, 105, High Court, (P.W.D.) Building, Fort,
Mumbai- 400 032.

Time and date of opening of financial bids (Envelope no. 2) will
be informed to the qualified bidder after verification of technical bids.

11. Validity Period: - The offer of the contractor will remain valid for 90 days
from the date of opening of Envelope No.2.

12. Period of Contract: - Subject to the performance of the tenderer, the period
of contract will be of Two years (i.e. from 01.04.2025 to 31.03.2027).

13. Tender form, instructions to bidder, conditions of contract, scope of work and
the contract can be downloaded from https://mahatenders.gov.in and tender
can be submitted only after making online payment of Rs. 5,400/- (Rupees
Five Thousand Four Hundred only) towards Tender form fee and further
information regarding the work can be obtained from the above office. The
bidder claiming exemption of Tender Form fees shall submit the exemption
certificate online.

14. The detail tender notice and tender form shall also form part and parcel of the
contract/agreement and breach of those terms and conditions shall also
constitute breach of terms and conditions of the contract/agreement.

15. The bidder, if firm or company shall in their forwarding letter mention the
name of the partners/directors of the firm or the company (as the case may
be) and the name of the partner/director who holds the power of attorney /
resolutions, if any, authorizing him to conduct transactions on behalf of the
firm or company.

16. Rights are reserved to revise or amend the contract documents fully or part
thereof prior to the date notified for the receipt of tender. Such deviations/
amendments, if any, shall be communicated in the form of corrigendum or
by a letter as the case may be considered suitable.

17.Rights are reserved with MSLSA to reject any or all tenders without assigning
any reasons thereof.


http://mahatenders.gov.in/

SECTION-II: INSTRUCTION TO BIDDER (ITB):
1. EARNEST MONEY DEPOSIT (EMD):

1.1 Earnest Money as mentioned above at Sr. No.4 under Nature of Work along
with the tender should be deposited online.

1.2 The bidder claiming exemption of EMD shall submit valid earnest money
exemption certificate (if applicable) from Government of Maharashtra or as
per the applicable Government Resolutions regarding exemption from the
payment of earnest money.

1.3 Tender of those who do not deposit earnest money in the above terms and
conditions shall be summarily rejected.

1.4 The amount of earnest money will be refunded to the unsuccessful tenderer
on deciding about the acceptance of the tender or otherwise on expiry of the
validity period whichever is earlier. In case of the successful tenderer, it will
be refunded on his paying the initial Security Deposit to be paid after
awarding of the work. If successful tenderer does not pay the security deposit
in the prescribed time limit and complete the agreement bond, his earnest
money deposit will be forfeited to the Government.

1.5The amount of earnest money will be forfeited, if the participant tenderer
retreats from the tender process at any stage.

2. SECURITY DEPOSIT: The successful bidder shall have to pay 100% Security
Deposit in form of Fixed Deposit Receipt (FDR) of any Nationalized Bank or in
form of National Saving Certificate (NSC) for two years, pledged in favour of
Member Secretary, MSLSA or Bank Guarantee (BG) from a Nationalized Bank
in the enclosed form and complete the contract documents, failing which his
earnest money deposit will be forfeited to the Government

2.1 All compensation or other sums payable by the contractor under the terms of
this contract or on any account may be deducted from the Security Deposit
or from any sums which may be due to him or may become due to him by
Government on any account and in the event of the Security being reduced
by reason of any such above noted deductions the contractor shall within ten
days of receipt of notice of demand from the Member Secretary, MSLSA
make good the deficit.
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2.2 There shall be no liability of the MSLSA to pay any interest on the Security
Deposit by or recovered from the contractor.

2.3 The Security Deposit shall be refunded after completion of contract period.

3. IMPORTANT POINT TO BE NOTED BY THE TENDERER.
3.1 Relevant provisions of the below mentioned Government Resolutions
1. faeft & =g favmr wmea Hofa SA 9efT 262 /T F U9/ &H.
2 R, dated 26/02/2013.

2. faea favymm v foflg mAtmOe —R023 /9.
22 /23 /facda g0 —2, dated 02/12/2013.

3. 3, I T OHmmIR  fgum ImeA Aot iR
PIATAT—R023 /T FH.R33 /HhHITL—, dated 18/06/2014.

4, fo=ft 9 =g fguam sme= fAofg SHTR: 9efd ue /U,
2L\ /1.2 R, dated 27/01/2015.

5. faeft o =@ fawmm 9omad IEiaash &HIh: Uafd 4R/ T &,
249 /1.2 R, dated 03/02/2015.

6. faelt o =g faurm smua v FHS: FIAE—R028 /T 5.
2% /2R, dated 23/02/2017.

7. faeft g = faurmm smea AUt SHTR: FATE—R028 /T 5.
2% /2R, dated 09/08/2017

And the below mentioned Government circular:

8. faca fawrmm 3ImEa 9l FHHUEH —R02&8 /T .
3% /2 & /facta gamom —¢, dated 02/08/2016

As well as the Notification/directions/guidelines that will be issued by
Government from time to time will be applicable to the Tenderer/Contractor.

The aforesaid G.R.s, Notification, Circulars are available on official website of
Government of Maharashtra (https://maharashtra.gov.in). The relevant
Government Resolutions are part and parcel of the Contract Agreement.


https://www.maharashtra.gov.in/
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3.2The accepted eligible tender shall be forwarded to the Government for
Administrative approval and after obtaining the necessary approval from
Government and the concerned authorities the tendered work will be awarded
to the concerned tenderer/contractor.

3.3 After awarding the tendered work, the Tenderer/Contractor shall execute an
agreement with this office and shall bear the cost of Registration and Stamp
duty thereof, as per the Government Rules.

3.4The e-tendering process will be extended and re-processed, as per the
prescribed norms as specified in the Gazette, if the facts and circumstances
require to do so.

4. TENDERING PROCEDURE: -

4.1 Tender Forms. (See prescribed format as per Section-X)

a) Tender Forms in prescribed format (Section-X) can be downloaded
from the e-Tendering portal of Government of Maharashtra i.e.
https://mahatenders.gov.in. However, tender can be submitted only
after making online payment towards Tender Fees as per the Tender
Schedule.

b) The tender submitted by the tenderer shall be based on the
clarification, additional facility offered (if any) by the Maharashtra
State Legal Services Authority, Mumbai and this tender shall be
unconditional. Conditional tenders will be summarily REJECTED.

c) All tenderers are cautioned that tenders with conditions and/or
containing any deviation from the contractual terms & conditions,
specifications or other requirements will be treated as non-responsive.
The contractor should clearly mention in forwarding letter that his/her
offer (in Envelope No.l & 2) does not contain any condition,
deviations from terms and conditions stipulated in the tender.

d) Tenderer should have valid Class II / III Digital Signature Certificate
(DSC) obtained from any Certifying Authorities.

4.2 Guidelines to Bidders on the operations of Electronic Tendering System:
https://mahatenders.gov.in.


https://mahatenders.gov.in/
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4.3 Pre-tender Conference: A pre-tender conference will be held on 21.03.2025
at 02:30 hrs. at MSLSA, 105, High Court, (P.W.D.) Building, Fort, Mumbai-
400 032, to obtain clarification regarding work and tender conditions.

4.4 The tender shall be online in two parts, i.e. (1) Technical Bid (B-1) and (2)
Financial Bid (B-2).
On due date of opening only Technical Bid i.e. Envelope ‘B-1" will
be opened online for scrutiny to ascertain the suitability of Tenderers for the
work.

The Financial bid 1.e. Envelope B-2, only of the tenderers who qualify
in Technical Bid will be opened online.
The Earnest Money Deposits will be refunded to the unsuccessful

bidders by way of online transfer after approval of the bid of successful
bidders by the Government.

4.5In the technical bid the price shall not be mentioned.

4.6 Envelope B-1 and Envelope B-2 shall be respectively engrossed in bold
letters on the envelope and contain information as under:

a) Envelope B-1: Called as “Technical Bid Envelope” shall contain duly
uploaded/scanned copies of the documents as per Section-I (6)
mentioned in eligibility criteria and as per decisions and policies
framed by the Government from time to time.

b) Envelope B-2: Called as “Financial Bid” and shall contain the tender
form in prescribed format and it shall be duly filled and signed.

4.7The tenders shall be submitted online as per the procedure prescribed
hereinabove with Index Page and Page numbers.

4.8 Earnest Money shall be deposited by electronic mode of transfer.

4.9The Member Secretary, MSLSA shall not be responsible for any delay /
difficulties / inaccessibility of the downloading facility for any reason
whatsoever. No claim shall be entertained in this regard.

4.10 Opening of Technical Bid i.e. B-1 and Financial Bid i.e. B-2:-

The Tendering Committee/Authority will first open the Technical Bid
i.e. B-1 of all Tenderers and after scrutinizing their documents will
shortlist the Tenderers who are eligible for Financial Bidding Process.
The shortlisted Tenderers will be intimated by email in respect of the date
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and time for opening of the Financial Bids, and the said process will be
online.

In the event of the date specified for receipt and opening of Technical
bid and/or Financial Bid being declared as a public holiday for
Government of Maharashtra, the due date for submission of bids and
opening of bids will be the next working day at the same scheduled time.

The second envelope clearly marked as ‘Envelope B-2’ shall contain
only the main tender as per Section-X, duly filled in by the contractor.

4.11 The Contractors are strictly advised to follow the Dates and Times
allocated for e-tendering process. All the online activities are time tracked
and the Electronic Tendering System enforces time-locks that ensure that no
activity or transaction can take place outside the Start and End Dates and
Time of the stage as defined in the Tender Schedule. At the sole discretion of
the MSLSA, the time schedule of the Tender stages may be extended.

4.12 Acceptance of tender shall solely rest with the Tender Committee and
final approval of the Hon'ble Member Secretary, MSLSA who reserves the
right to accept or reject any or all tenders without assigning any reason
therefor. The tenderer whose tender is accepted will have to enter into
agreement within a week of being notified to do so. In case of failure, the
offer of the tenderer shall be considered as withdrawn by him and amount
deposited towards the EMD will be forfeited to the Government without any
reference to the successful bidder/tenderer.

4.13 The contractor who contravenes with the provisions of the any rule/ law
in force in India shall be BLACK LISTED.

. ELIGIBILITY CRITERIA AND TERMS AS TO DOCUMENTS TO BE

SUBMITTED BY THE BIDDER:-

Only those Bidders who possess the following eligibility criteria shall
apply. The Bidders shall submit documentary proof of eligibility in desired
format as detailed in the Tender Schedule :-

5.1Bidder shall have experience and satisfactorily completed the work for
providing manpower for the job similar to the job profile of Clerk cum Typist
and Peon in Central Government/State Government/ Central Autonomous
Body etc. The bidder should submit work experience certificate for the same.
Bidder shall also submit supporting documents, such as completion
certificates in respect of the work orders previously received by them.
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5.2 The bidder shall have an experience of providing Clerical staff and peons for
a minimum period of three years.

5.3 Bidder shall submit Solvency Certificate equivalent to 20% of the tender
amount from Nationalized bank or Schedule Bank.

5.4 Bidder shall submit the necessary Registration Certificate of his Company/
organization/Firm/Joint Venture/Consortium, as the case may be.

5.5 Bidder shall submit certified copy of Professional Tax certificate.

5.6 Bidder shall submit certified copy of Registration Certificate under
Employees Provident Fund.

5.7Bidder shall submit certified copy of Registration Certificate under
Employees State Insurance Act.

5.8 Bidder shall submit certified copy of License obtained from Labour
Commissioner to Employ Contract Labour under Contract Labour Act.

5.9 Bidder shall submit certified copy of Income Tax PAN Card No. of the bidder
with last three years Income Tax returns.

5.10 Bidder shall submit certified copy of Goods and Services Tax (GST)
Registration Certificate which should be in the Name of the Bidder.

5.11 The bidder shall submit Shop Act Certificate, if applicable to him.

5.12 The bidder shall submit the receipt of Earnest Money deposited by him
online.

5.13 The bidder shall submit the Partnership Deed/ Memorandum and Articles
of associations, as the case may be.

5.14 The bidder shall submit the Power of attorney and in case of Company
Resolutions, if any.
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5.15 Declaration on the Bidder’s Letter head that the financial bid covers all
the items of the Bid Document.

5.16 Bidder should bring the original documents at the time of technical bid
opening and submit the same for verification, if asked by the Member
Secretary, MSLSA.

5.17 If the documents contained in Envelope B-1 do not meet the requirements
of MSLSA, the Envelope B-2 of concerned Bidder will not be considered for
further process.

5.18 The eligible bidders from evaluation of envelope B-1 will be informed
about the date and time of the opening of the financial bid envelope through
email after the verification and scrutiny of the documents submitted along
with technical bid.

5.19 The Financial bid of the shortlisted tenderer, qualified in technical bid
shall be opened by the Committee constituted for this purpose. If the content
of envelope B-2 is found in consonance with the terms and conditions
specified above, the financial bid shall be treated as valid and processed for
further evaluation.

5.20 The successful tenderer, on approval of the Government, will be informed
by MSLSA, accordingly, by the letter of intent and will be directed to pay
Security Deposit and complete the agreement formalities. The work order
will be placed by the Member Secretary, MSLSA.

5.21 The Earnest Money will be refunded to successful Bidder online by
electronic mode of transfer subject to verification that the required Security
Deposit has been paid by the tenderer and contract documents are duly signed
and registered.
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6. THE TENDER IS LIABLE FOR OUTRIGHT REJECTION IF ON
OPENING OF BID IT IS FOUND THAT

6.1 The bidder has not followed the procedure laid down for the submission of
tender strictly.

6.2 The bidder proposed and/or made any alteration/Changes/amendments in the
tender documents.

6.3 The bidder fails to provide the requisite documents as per the directions of
Member Secretary, MSLSA.

6.4 The bidder has not complied with the G.R. Dated 27" January, 2015.

6.5 The amount of tender submitted by the bidder is found as contravening with
the provisions of Minimum Wages Act (i.e. Minimum Wages + Special
Allowance + Bonus + G.P.F. + E.S.I.C. + Gratuity + Other applicable
allowances).

Tenders which do not fulfill all or any of the above conditions or found
incomplete in any respect are liable for summarily rejection.
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SECTION-IIT: GENERAL CONDITIONS OF CONTRACT (GCO):

1. General Conditions:
1.1 All pages and pasted slips should be signed by the bidder.

1.2 Correction in amount (Financial bid) entered in agreement, if any, should be
attested by the bidder.

1.3The bidder shall furnish along-with tender a declaration that before
submitting the Tender, he has studied all terms and conditions of the tender,
the relevant G.Rs, Circulars etc. and made himself/themselves acquainted
with the terms and conditions of the tender document.

1.4 This detailed tender notice along with Corrigendum/ Addendum etc. if any,
shall form part of Tender Documents.

1.5 Acceptance of tender will rest with the MSLSA who reserves the right to
reject any or all tenders without assigning any reason thereof.

1.6 The work is required to be executed in MSLSA, which is very important and
sensitive area where both speed and quality of execution are to be maintained
by the bidder. The bidder shall also ensure quality work in planned and time
bound manner.

1.7 All the applicable taxes will be recovered from the gross amount of bill.

1.81In case of any lost/theft of the property/record of the MSLSA at the instance
of Clerk cum Typist and/or Peon provided by bidder, the Bidder will be held
responsible for the same.

1.91In any case the contract shall not be transferable, assigned or sublet to any
other person/company etc.

1.10 The relations of the "Clerks/Peons" of the Contractor/ Tenderer with
"Member Secretary, MSLSA" will be of outsourced contractual staff (OCS),
and there shall not be a relation of owner and worker.

1.11 Also awarding the work shall not be construed or interpreted as creation
of any Agency or Partnership between MSLSA and the Contractor. The
relationship between them shall be expressly and completely as per the terms
and conditions laid down in this tender notice/Tender Document and is not
open to any further or other construction or interpretation.
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SECTION-IV: CONDITIONS AS TO THE WORK PERFORMANCE (SCQC):

1. The bidder shall work in close coordination with concerned officials of
MSLSA.

2. The Bidder shall perform his duty in consonance with the rule/law in force
in India.

3. Bidder shall pay all the applicable taxes to the relevant authorities.

4. The standard of the Clerical and Peon work shall always be to the
satisfaction of the Member Secretary, MSLSA and the concerned
officials, whose decision in this regard shall be final and binding on the
contractor. In case of default the contractor/tenderer will be held liable to
the consequent effects/loss/injury, as the case may be, of the said default.

5. The bidder shall at his/her own cost, provide necessary insurance cover,
such as policy under Workmen Compensation Act etc. to the manpower
provided by him in connection with the aforesaid services to be rendered
to The Member Secretary, MSLSA, and shall comply with all relevant
labour laws [particularly Child (prohibition & regulation) Labour Act,
1986], Minimum Wages Act, during the contract period.

6. In case of breach of any law/rule at the instance of bidder, he shall
indemnify The Member Secretary, MSLSA, against all claims or
demands, loss, injuries, expenses etc. to which the MSLSA may be party
or involved.

7. The Contractor shall provide White Shirt and White Pants to the Peons.
8. Termination:

The Member Secretary, MSLSA reserves rights to terminate the
contract by giving a month notice in case of breach on the part of bidder of
any obligation under the contract and/or unsatisfactory performance during
the contract period.

In the event of the pre-mature termination of the contract by The
Member Secretary, MSLSA, for any reason, the contractor shall compensate
MSLSA the loss, if any, caused pursuant to default on his part.

9. Arbitration:

All disputes and differences arising out of and in any way touching or
concerning the job profiles of Clerks and Peons and/or pertaining to terms
and conditions of this contract shall be referred to the sole arbitrator to be
appointed by the Member Secretary, MSLSA. There will be no objection on
the part of successful tenderer to any such appointment.
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SECTION-V :- GENERAL SECURITY INSTRUCTIONS:-

1)

2)

3)

4)

5)

6)

Without prior approval of the Member Secretary, MSLSA, Huts/stay of
Clerks/Peons will not be allowed in the MSLSA office.

The name and addresses of the Clerks/Peons who are working in the MSLSA
shall be furnished for security verification.

After certification of antecedent’s identity cards will be issued to them by
MSLSA. The cost of identity cards would be borne by the contractor.

As and when there will be security requirements certain additional restriction
shall be imposed as per the requirement of the situation.

The contractor shall be responsible for behavior and conduct of his manpower.
No Clerks/Peons with doubtful integrity or of having bad record shall be
engaged by the contractors.

The contractor shall replace any errant Clerks/Peons, immediately within two
days from the directions to that effect by the Member Secretary, MSLSA.
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SECTION-VI : DECLARATION OF THE CONTRACTOR (DOC)

I/We hereby declare that I/We has/have gone through the job profile of the Clerk
cum Typist and Peon and got acquainted with the area of work and also has/have made
myself/ourselves thoroughly conversant with the local conditions regarding Scope of
Work, on which I/We have based my/our rates for this tender. The specification and
lead, lift of this work have been carefully studied and understood by me/us before
submitting this tender. I/We undertake to provide only the best human resources as per
the requirements and directions of The Member Secretary, Maharashtra State Legal
Services Authority, Mumbai or his/her duly authorised Officer during the contract
period.

I/We hereby further declare that my/our tender is unconditional in every manner
of whatsoever nature.

Signature & Seal of Contractor Member Secretary

Maharashtra State Legal Services
Authority, Mumbai
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SECTION-VII: FORM OF BANK GUARANTEE (FBG):

GUARANTEE BOND FOR SECURITY DEPOSIT

(on stamp paper worth Rupees 100/-)

In consideration of the Member Secretary, Maharashtra State Legal Services
Authority, Mumbai (here in after referred to as “the Head of the Department’) having
agreed to eXempt ......ccccevevciieeeiieeennnnn. (here in after referred to as “the Contractor”)
from depositing with the Government in cash the sum of Rs. .................... (Rupees
......................................................... only) being the amount of Security Deposit payable
by the Contractor to the Government under the terms and conditions of the Agreement
dated the ..................... day of ..o and made between the Head of the
Department of the one part, and the Contractor of the other part (hereinafter referred to
as “the said Agreement™) for ........ccceoceveiieeiieennens as security for due observance and
performance by the Contractor of the terms and conditions of the said Agreement, on
the Contractor furnishing to the Government a Guarantee in the prescribed form of a

Schedule Bank of India being in fact those presents in the like sum of Rs. .................

We Bank/Limited registered in India under
.................................................. Act and having one of our Local Head Office at
..................................... do hereby :

l. Guarantee to the Head of the Department:

(@)  Due performance and observance by the Contractor of terms, covenants and
conditions on the part of the Contractor contained in the said Agreement and

(b)  Due and punctual payment by the Contractor to the Government of all sums of
money, losses, damages, costs, charges, penalties and expenses payable to the
Government by the Contractor under or in respect of the said Agreement.

2. Undertake to pay to the Government on demand and without demur and not
withstanding any dispute or disputes raised by the Contractor(s) in any suit or
proceeding filed in any court or Tribunal relating there to the said sum of Rs.
................. (Rupees .......cccceevvevveeecieesieeceeeeie e, ONLy) o1 such lesser sum as
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may be demanded by the Government from us as our liability hereunder being
absolute and unequivocal and agree that.

3. (@)  The guarantee herein contained shall remain in full force and effect during
the subsistence of the said Agreement and that the same will continue to be
enforceable till all the dues of the Government under or by virtue of the said
Agreement have been duly paid and its claims satisfied or discharged and till the
Government certifies that the terms and conditions of the said Agreement have
been fully and properly carried out by the Contractor.

(b)  We shall not be discharged or released from the liability under this Guarantee by
reasons of

1) Any Change in the constitution of the Bank or the Contractor, or

1) Any agreement entered into between the Government and the Contractor with or
without our consent.

ii1)  Any forbearance or indulgence shown to the Contractor.

iv)  Any variation in the terms, covenants or conditions contained in the said
Agreement.

V) Any other conditions or circumstances under which, in law, a surety would be
discharged.

(c)  Our liability here under shall be joint and several with that of the Contractor as
if we were the Principal debtors in respect of the said sum of Rs.-------- (Rupees---------
—————— only) and

(d)  We shall not revoke this guarantee during its currency except with the previous
consent in writing of the Government.

IN WITNESS WHERE OF the Common Seal of
............................................. has been hereunto

affixed this ... day of
.................................. 20...... The Common Seal
Of e was pursuant to the
resolution of the Board of Directors of the
Company dated the ........... day of

.......................... herein affixed in the presence of
.................... who, in token thereof, have hereto
set their respective hands in the presence of :
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SPECIMEN FORM OF TERM DEPOSIT RECEIPT TO BE ATTACHED ALONG
WITH THE TENDER AS EARNEST MONEY.

DEPOSIT No.: State/Reserve Bank of India

TERM DEPOSIT RECEIPT
RS e
Received from ....cccoovoiiiiiiiic e the sum of Rupees
......................................................................................... which is placed to his/her
credit with the State/Reserve Bank of India as Term Deposit Receipt for a period of two

years in the name of The Member Secretary, Maharashtra State Legal Services
Authority, Mumbai.

No.: For State/Reserve Bank of India
Dated Signature
NOT TRANSFERABLE
Signature Contractor Member Secretary
Maharashtra State Legal Services Authority,
Mumbai
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SECTION-VIII : APPLICABLE GOVERNMENT RESOLUTIONS:

[see attachments]

Referred the Section-I (4.1) (4.2)

SECTION-IX : TENDER SCHEDULE:

1. Tender publishing date 18.03.2025 10:00 hrs
2. Document download start date 18.03.2025 10:00 hrs
3. Document download end date 25.03.2025 17:00 hrs
4.  Pre-bid meeting/conference date 21.03.2025 14:30 hrs
5.  Bid submission start date 18.03.2025 10:00 hrs
6.  Bid submission closing date 25.03.2025 17:00 hrs
7.  Technical bid (Envelope no. B-1)  26.03.2025 14:30 hrs

opening date
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SECTION-X: TENDER FORM ( SPECIMEN)[See Section-1I (4)]:

e ST foaeft Sar wifteRor, gag
oy, I TS, (fi sy dr.) fafeET, , ®id, gag— ¥oo o3R.
email: mslsa-bhc@ni.c.in

W F. oR
HET T :

fafaer s
FACI=AT G/ FUA A9
FATCSAT GAAT/ FHIAET TYOT T
FHATCSAT GRAAT/ FI=T Aqh FEEAT -
FATEITAT GR&T/ HIA=T SO FHIE -
FATSIAT T/ HIAT JAT H FHF -

R—RIRER 23I’Y

Q) fofies — IFd@®s — 3E®: 3T

STass  Aleufl 30ETSl, USSR
fevta  Saur, 9 Ut fguam =9
Fe=R ugfasasl  2ure, fafaw
Hifecd, s IS A9 faqor &,
fafay W=z fofeor snufor  em@resor.
YT 0T o of UhEd H5T el T8aTS
aftz faeft Tar wifeor, aa 3=
JATSd F HeE TS IMEA qT=AThs
qrefaurT AerTe TS faeft Tar grferesoT,
gag=ar oty / aftss I fagea
FSS FAX HIUTAEl FIH.
STfoT

R) R — wff=r nfor FFamias
Yol FwATGA=ET (FET ST g ATk
FLOT). HEET, FEEET JEE, qUd
e aefen &, fafay faamr swfor
FEOtGAAT T/ UHe  faada &
TerrZ s faeft Tar wifdreRor, gag=ar
HAfTRR / afiss T Fgad wod T
FIUTAET 1.
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T —
H.| HHE EET Aol | ATl ST |[WreAEnft o | USUT | THUT
3 FHLOATT | HIATHTST HATS s (@A w &R | TR
STSST | VAT TRt | GTHE) | @ | Frd) | @)
FHAW | HARIAT A0OR | @ED) | ) | (&9 | Tl
qE& | Sod TR | (1w W+ HE)
LCE R (CIIEED )
=)
2. 3. 3. ¥, Y. &. ©. c.
g fofls — IxadEs| s
R g R
TRT
A=t @9 aufardt o TR W T /— G T,
................................................................... )

(FATESTA A1, Tet, R, &)
3N WY F. ¥ A ¢ THfie aifedt Faeer SuaarE TR

T — R
FAESTHST ATV FOG IS ST TAhISIh e

T . g Afdpretes dAr=il WhA (Ffaarw)
? R 3
R foftes — dwoEs
R feraré
TR

37 Y %. 3 Ao wifedt FACE SaIE TR

) YOI—R 7 HAEQ W9 3 T IcoW w0 Sedl YaiErdr gfaare et

THAT AN FOATT AT AR o T8 Fd. a1, 5w 7 dexdas / RuE =
Tt gt gfaara frdt stiaerrdies W=t Areft @aR aEd) FAeeR FUR R o dH
WWH—3 T TS HO AR/ TR

%) FALCSNAT TG PSS! AT &HA F SIfUFGs Tt &HA fFae a9
HACTA S TGS HHT Tl




